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O .A . No . 1195 o f  91 1

Sh ri Keshary Prasad Pandey 

S h r i Ranjit Pandey

Versus

Union of In d ia  &  others

% )plicants .

ReSoondents,

Sh ri R .K . Tewari 

Shri S ,C ,  Tripathi

Counsel for ^ p l i c a n t s .  

Counsel for ilespondents.

Hon. Mr. Justice  U .C ,  S r iv ^ t a v a ,  V .C ,
Hon. Mr. K . Obavva, Adm. M ^ b e r ._________

(Hon. Mr. Ju stice  U4C . Srivastava, V .C .)
')

T ''
As the pleadings areconr^late and t h e  case is  

ripe for hearing the case is' being disposed o f  at this

stage. i
I
■I
1

2, A branch Post o ffic e  inlthe Kharagopur was

opened on 2 7 .3 ,1 9 9 1  and the^>^ag^h5\̂ »^ fe ll  vacant
1

and the ESmployment c^xchange sj>orfsor--d six  names. On 
** '(

receipt of nartes the certificates  and su itab ility  of

'1
accommodation for keeping the post o ff ic e , were given

1

by tille candidates. I t  ap ears tkat higiiest marks in the

i
Hiah  School examination v?ere of the applicant No. 2

and he had purchased 40 £>eci. land in his ov.n name
I

but the sems was not transferred in his  name upto the 

date of appointment and as such lit  v;as not treated h is

property t i l l  the l a n d  was transferred in  his  O'fm nc_T.e,
i
1

One Shri Hari Qrt o f  t h e  same v illa g e  also filed  an

k/
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application to Sub Registrar j.‘arabganj for cancellation
I

of ihe sale  deed.Because o i  th is  the case o f  applicant

No, 2 vjas not placed higher!. The applicant No. 1 was
I

not found f i t  as he vvas a cblprit of 323/504 I .P .C ,  arxi

I
that h is  house is situated Inner side o f  v illa g e  

connected by a narrow lane which is  not easily accessible.

The caee of Shri Raxnesh Kumar was founa su itable . 

Application was moved by thte ap ^licant to the Post 

Master General, U .P .  and he^ after looking into it#

Sent joack the matter. Another representation sarit, 

was also not interfered.W e also do not find  any

force as the assessment was in the hands of tbe

respondents and while making the assessment the

respondents found most suitable candidate. I t  may be that

' good
they made sone error, ije dol not find  any/ground

for interference and the application is dism issed.

No order as to costs.
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V ic e  Chairman

Shakeel/ Lucknow:Dated 2 7 .8 .9 2


